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LAW AND JUDICIARY DEPARTMENT

Madam Kama Marg, Hutatma Rajguru Chowk, Mantralaya, Mumbai 400 032,
dated the 25th Seplember 2013.

NOTIFICATION

w
Intnan ParTirRsAe Act, 1032,

No. [PA 2012/329/CR 59/Desk-1.—The following draft of rules further to amend the
Maharashira Partnership Rules, 1989, which the Government of Maharashtra proposes to issue
in exercise of the powers conferred by sub-sections (1) and {2) of seclion 71 read with scetion TOA
of the Indian Partnership Act, 1932 (1X of 1932), in its application to the State of Maharashtra, iz
hereby published as required by sub-section (3) of section 71 of the said Act, for the information of
all persens likely to be alfecled therehy | and notice s hereby given that the said drall will be

taken into eonsideration by the Government of Maharashtra on or aflter the 25th October 2013,

2. Any objections or suggestions which may be received by the Principal Secretary and
R. L. A. to the Government of Maharashtra, Madam Cama Marg, Hutatma Rajguru Chowk, Law
and Judiciary Department, Mantraiaya, Mumbai 400 032 from any persan with respect Lo the said
draft before the aforesaid date, will be taken into consideration by the Governmeni.

DRAFT NOTIFICATION

No. IPA. 2012/329/CR-59/Desk-1.—In cxercise of the powers conferred by sub-sections (1)
and {2} of zection 71 read with section 70A of the Indian Partnership Act, 1932 (IX of 1932), in its
application to the State of Maharashtra, the Government of Maharashtra hereby amends the
Maharashtra Partnership Rules, 1989, the same having been previously published as required by
sub-section (3) of section 71 of the said Act, as follows, namely :—

1. These rules may be called the Maharashtra Partnership (Amendment), Rules, 2013,

2. For rule 19 of the Maharashtra Partnership Rules. 1989, the following rule shall be
substiluted, namely :—

“19. Fee payable in respect of document or act. The fees to be paid to the Registrar of
Firms in respect of document or act shall be as follows, namely :—

(1) Statement under section 58 (1) One thousand five hundred
rupees.
(2) Memorandum of appeal under section 58 (4) One thousand rupees
(3) Statement under section 60 (1) One thousand rupees
(4} Intimation under section 61 One thousand rupees
(6} Intimation under seclion 62 One thousand rupees
(6) Notice under section 63 (1) One thousand rupees
(7) Intimation under section 63 (I A) One thousand rupeces
(8) Notice under section 63 (2) One thousand rupees
(9) Application under seclion 64 (2) One thousand rupees
(10} Inspection of the Register of firms under One hundred rupees
sub-zection (I} of section 66, for the inzpeetion

of one velume of the Register of Firms,
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(11} Inspection of docnments relating to a firms under One hundred rupces
sub-section (2) of section 66, for the inspection of '
all documents relating to one firm.

(12) Copies from the Register under section 67, for One hundred rupees
each hundred words or part thereof,

{13) Price of forms prescribed under the rules Fifty rupees.”.

By order and in the name of the Governor of Maharashtra,

V. G. BISHT,
Legal Advisor-cum-Joint Secretary to Government.

(N FEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHEL PARSHUHAK JAGANMATEH COEAYL FRINTED
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